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[Shrimati Sushila Rohatgi] 
About the problem of handloom industry, 

which is a major industry, certain steps have 
been taken. About the count of yarn, which is 
really and mostly needed there is the count 
between 20 and 40. There is no control of yarn 
and it may be available in open market. But 
even otherwise, the Government is doing 
whatever it can, and the Commerce Ministry 
is fully aware of the situation. 

About other matters, I am happy that Mr. 
Menon has mentioned about Manipuri dances. 
They have not only to be resuscitated and 
revived but should also be continued. And the 
observations of the hon. Member will be 
communicated to the concerned Ministry. 

Sir, there is nothing fishy about this Loktak 
project. 1 would like to inform honourable 
Members that hy-del power from this Loktak 
project is expected to be available by the end 
of 1975. 

With these words I think. Members will 
give their unanimous support to the Bill.   
Thank you. 

MR.   DEPUTY  CHAIRMAN :   The 
question is :— 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Manipur for the services of the 
financial year 1973-74, as passed by the 
Lok Sabha, be taken into consideration. 
The  motion  was adopted. 

MR. DEPUTY CHAIRMAN: Now -we 
shall take up the clause-by-clause 
consideration of the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting formula and  the 
Title were added to the Bill. 

SHRIMATI SUSHILA ROHATGI : Sir, I 
beg to move— 

"That the Bill be returned." 
The question was put and the motion was 

adopted. 

THE INDIAN RAILWAYS (AMEND-
MENT) BILL, 1973 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : Sir, I move :— 

"That the Bill further to amend the 
Indian Railways Act, 1890, as passed by 
the Lok Sabha, be taken into 
consideration." 

The Bill I present to this House for 
approval is in substance so simple and 
uncontroversial that I do not have to offer any 
elaborate explanation or justification for the 
provisions of it. But to assist the Honourable 
Members grasp the significance of them, I 
would briefly describe what need each one of 
them seeks to fulfil. 

There are two amendments we propose to 
make to section 47 of the parent Act, which 
provides for the Central Government making 
general rules for certain specified purposes. 
One of these amendments pertains to the levy 
of what have come to be known as 
cancellation charges. Until 1945, passengers 
who had made advance reservation of train 
accommodation could surrender the ticket and 
ob'ain a full refund of the fare paid. We found 
that this had given rise to speculation in train 
accommodation. Some persons would make 
an investment to corner accommodation on 
important trains and then sell it to bona fide 
passengers at a heavy premium. To restrain 
such speculative reservations, the railways 
decided to make a deduction from the fare 
paid. As I am sure, honourable Members are 
aware, the deduction varies with the length of 
notice given 
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by the passengers in advance of the time of 
departure of the train. These deductions were 
hitherto made on the authority of statutory 
rules made under section 47. I may mention 
that among the purposes for which rules have 
to be made is: "providing for the 
accommodation and convenience of 
passengers". The Ministry of Railways have 
been advised that such deductions cannot be 
made under rules framed in exercise of 
statutory powers and if we wish to continue to 
make such deductions, we should make 
provision for them in the statute itself. We are 
now making such a provision in section 47. 

Among the statutory rules framed under 
section 47 is one that prohibits smoking or 
having an open light or fire in certain places 
or keeping an open light or a lighted lamp in a 
carriage. For violation of any rules framed 
under it, section 47 lays down a maximum 
penalty of fifty rupees. A considerable 
proportion of fires on the railways result from 
violation of this rule. We propose to enhance 
the punishment leviable under section 47 to 
one hundred and fifty rupees. 

As honourable Members must have 
noticed, a rather important provision in the 
Bill relates to compensation paid to victims of 
railway accidents. Claims for compensation 
are at present dealt with by Claims 
Commissioners. The procedure followed by 
them is nearly the same as procedure of 
courts, and is rather time-consuming. We have 
felt the need for acquiring powers to make ad 
hoc interim payment of compensation where 
the person is injured or, in the event of death, 
the dependents of the deceased deserve more 
prompt assistance. We propose to acquire 
such powers. I may mention that the 
institution of Claims Commissioners will be 
maintained. The amount paid ad hoc by the 
railway ad- 

ministration will be taken into account by the 
Claims Commissioner when he finally settles 
the claim. The remaining provisions in the 
Bill seek to enhance the punishment for 
certain offences, because our experience has 
been that the present scale of punishment 
prescribed is not deterrent enough. In a couple 
of cases, we propose to prescribe a minimum 
punishment. 

The incidence of alarm chain pulling has 
been causing concern to the railways, because 
it results in serious dislocation of train 
services. As it is, the Act prescribes a 
punishment of imprisonment for a term which 
may extend to three months, or fine which 
may extend .to Rs. 250/- or both. But in 
practice, the punishment awarded by courts is 
sometimes nominal. We propose to lay down 
a minimum penalty of a fine of Rs. 25/- for 
the first offence and one month of 
imprisonment for a second or subsequent 
offence. 

Section 118 makes an offence of a 
passenger entering or leaving a carriage while 
the train is in motion and of travelling on the 
roof or the footboard of a carriage. The 
punishment prescribed for the former is fine 
which may extend to Rs. 25/- and for the 
latter, fine which may extend to Rs. 50/-. We 
propose to raise the punishment respectively 
to imprisonment upto one month or fine upto 
Rs. 50/- or both and imprisonment for a term 
upto three months or fine upto Rs. 150/-or 
both. 

For trespassing, the Act prescribes fine 
which may extend to Rs. 25/- and for refusing 
to leave when requested to do so, fine which 
may extend to Rs. 50/-. It is proposed to 
enhance the former to imprisonment upto one 
month or fine which may extend to Rs. 50/- or 
both and the latter to imprisonment upto three 
months or fine which may extend to Rs. 150/- 
or both. 
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[Shri Mohd. Shafi Qureshi] 
The punishment prescribed for un-

authorised hawking on the railway is fine 
which may extend to Rs. 250/. In practice, 
courts have sometimes let off offenders very 
lightly. It is proposed to prescribe a minimum 
fine of Rs. 50/-. As hon'b'le Members would 
readily agree, such unauthorized hawking 
may become a hazard to public health. 

An important amendment proposed is to 
section 126. It deals with a person tampering 
with the track or otherwise wilfully wrecking, 
or attempting lo wreck, a train. Apart from the 
loss caused to the railways, such train 
wrecking has sometimes taken a heavy toll of 
life. The Act prescribes a punishment of 
imprisonment for life or rigorous 
imprisonment for a term which may extend to 
10 years. We have, after giving the matter 
very earnest thought, decided to provide for 
the extreme penalty of death where as a result 
of such acts of destruction, deaths have occur-
red or where the person committing such acts 
should know that they are likely to occur. 

Unfortunately, the railways have become 
the target of attack in any sort of agitation, 
and the result is large-scale destruction of 
railway property. Commission of acts which 
may result in destruction of railway property 
and equipment is at present punishable under 
the Indian Railways Act only when it 
endangers, or is likely to endanger, the safety 
of any person travelling or being upon the 
railway. There is no provision in it making 
destruction of railway property as such an 
offence. We propose to make good this 
deficiency, by inserting a new section. 

As this brief account of the provisions of 
the Bill would itself have shown, the 
proposals are simple and unexceptionable and 
I am sure, the House will have no difficulty in 
accepting them. 

The question was proposed. 
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SHRI PITAMBER DAS (Uttar Pradesh) : 
Mr. Deputy Chairman, Sir, of many 
things which this Bill provides for one 
very important item is the enhancement 
of punishment. I would try to concentrate 
my speech only on that aspect of the Bill. 
The problem of crimes and offences on 
Indian Railways is becoming really very 
grave and I can understand the anxiety of 
the Railway Minister to contain that 
problem. But I want to tell him that 
enhancement of punishment is not the 
answer to that problem. I have been a 
criminal lawyer myself and my 
experience is that nobody commits or is 
deterred from committing any crime or 
any offence after reading the punishment 
provided for it in the Act. There are other 
3 P.M. things which encourage him to 
commit, or discourages him from 
committing a crime or offence. 

I have tried to study the problem of 
crimes on Indian Railways rather deeply, 
and I would like to share with this House 
the result of that study. Let us start with 
alarm chain pulling. Sir, the incidence of 
alarm chain pulling in the years 1968 and 
1969 had been 600 per day and in the 
years 1970 and 1971 it rose to 900 per 
day. In 1968, out of about two lakhs of 
cases of alarm chain pulling, only 621 
cases had been detected, and out of these 
621 cases only 262 had been prosecuted. 
And out of these 262, only 85 were 
punished. Similarly, in 1969, out of 2i 
lakhs of cases, only 829 were detected 
and out of them 359 had been prosecuted 
and only 161 were punished. Again in 
1970, out of over 31 lakhs of cases, 1,013 
were detected, 556 were prosecuted and 
419 were punished. Similarly, in 1971, 
out of about 3i lakhs of cases, 1,075 were 
detected, 849 prosecuted and only 276 
punished. 

Let us look at the theft of booked 
consignments (including pilferage). In the 
year 1970-71, the number of cases 
registered was 15,562. There may have 
been many cases not even registered. 
Now, out of these registered cases, the 
number of persons arrested was only 890, 
which comes to less than 6 per cent, and 
the persons convicted would have been 
even less. In 1971-72, the number of 
cases registered was 42,506, the number 
of persons arrested was 2,189, about 5.15 
per cent. And in 1972-73, I have got 
figures only for 8 months, the number of 
cases registered was 30,963, the number 
of persons arrested was 1,093 which 
comes to less than 3 J per cent. Coming 
to Theft of railway materials and fittings, 
in 1970-71, the number of cases register-
ed was 32,605, the number of persons 
arrested was only 911, which comes to 
less than 3 per cent. In 1971-72, the 
number of cases registered was 53,630, 
the number of persons arrested only 
1,087, slightly over 2 per cent. In 1972-
73, I have figures for only eight 
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months, it was 33,613, the number of persons 
arrested was 992; which was less than 3 per 
cent. Sir, there may have been many cases not 
even registered and convictions in these cases 
must have 

been even    lesser    than    the    number 
arrested. 

We now come to theft of railway stores, 
material and equipment from workshop and 
stores: 

  

 

Sir, all this leads us to the conclusion that 
there is something wrong with the 
investigating agency as well as the 
prosecuting agency. 

Now, for purposes of protection and 
safeguarding of railway property, in-
vestigation into thefts, apprehending of 
criminals and prosecution of culprits, they 
have two agencies—the Government Railway 
Police, popularly known as the G.R.P., and 
the Railway Protection Force, popularly 
known as the R.P.F. With regard to these two 
agencies, Sir, the 1971 Convention Commi 
tee in their Third Report at page 85 say :— 

"Although investigation, prosecution 
and presenting to the court the evidence in 
a case is the responsibility of the G.R.P., 
the Committee would like the Railway 
authorities to find out for what reasons 
prosecutions could not be successful so 
that any procedural or other lacunae could 
be rectified." 

In spite of these two wings, namely, the 
G.R.P. and the R.P.F. having their respective 
duties and responsibilities which are said to 
be 'well defined', I feel that there appears to 
be some confusion somewhere. In reply to 
starred question No. 402 on 12-12-1972 in the 
4-21 R.S.S./73 

Lok Sabha the Railway Minister himself has 
admitted that because of diarchy between the 
G.R.P. and the R.P.F. there was confusion 
and that he would like to build up a Task 
Force out of these men to make this force 
really affective. Mr. Railway Minister, this is 
the real answer to the problem of crimes on 
the Indian Railways. 

Sir, the Ministry of Railways had very 
recently convened at Delhi a Conference of 
Home Ministers and senior office.j of Uttar 
Pradesh, Bihar, West Bengal, Assam and 
Orissa to consider measures to curb crimes on 
Indian Railways. The Railway Minister, Shri 
La-fit Narain Mishra, in his opening speech 
said :— 

"Somehow or other I have a feeling, 
rather a strong one, that the present 
arrangement, namely, of G.R.P. and R.P.F. 
is not an effective one for prevention and 
detection of crime on the Railways. There 
is overlapping, internal conflict and want 
of proper co-ordination between the 
various wings. 

"Perhaps the best arrangement would be 
to have one unified Railway Police. I will 
be grateful if some thought could be given 
to the idea   of   having  a   single,    well-
knit 
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[Shri Pitambar Das] 
force for the Railways responsible for the 
safety of the travelling public and Railway 
property." 

In this conference the Union Minister of 
State for Home, Shri Ram Niwas Mirdha was 
also present. He said that special groups with 
their own modus operandi were indulging in 
crimes on the Railways and, therefore, the 
police should strengthen their machinery for 
collecting intelligence. 

Sir, I sincerely feel that the right remedy for 
containing crimes and offences on the Indian 
Railways is not the enhancement of 
punishment as this Bill seeks to provide. It is 
not the punishment provided in the Act, as I 
have already stated, that matters. What matters 
is the percentage of persons brought to book 
and the convictions secured. In this task, the 
Railways have signally failed. I honestly feel 
that this machinery has got to be reorganised. 
Then we will be able to check the crimes on 
the Indian Railways. Enhancement of 
punishment is hardly ^ny remedy. I honestly 
feel that this part of the Bill will not be able to 
meet the problem and it is useless.    Thank 
you. 

SHRI BIPINPAL DAS (Assam): Mr. 
Deputy Chairman, Sir, I rise to support this 
Bill. The Bill has provided for various kinds of 
punishment for different kinds of crimes. It is 
a right thing and it has been done as a result of 
our experience in running the Railways. I 
would particularly draw attention to clause 12 
of this Bill; it refers to section 126 of the 
Railway Act which refers to damage or 
destruction of Railway property in various 
parts of the country, and severe punishment 
has been provided for against that. Now, it has 
been our experience that in any kind of 
agitation in this country, whatever may be the 
issue, the chief target of attack unfortunately is 
the railways or other forms of transport.    
Compar- 

ed  to   other forms  of  transport,    the 
railways   become   the  chief   target     of 
attack in any kind of agitation, on language, 
prices, this or that or anything. It is very 
unfortunate, very deplorable. Those who lead 
these agitations should realise  that  after  all,  
the  Indian  Railways are our national property, 
and any damage or    destruction    of   the    
railways ultimately means loss to ourselves, 
loss  to the tax-payer.    But  unfortunately 
those who organise these agitations forget 
about it and one does not know for what reason 
or purpose they want to  achieve their objective 
by  attacking the   railways  and   by  
destroying   Railway property.   This is very 
unfortunate, very   deplorable.     It  is  very 
necessary that    some    kind    of    legal   
provision should   be  there   for   deterrent  
punishment.    I am not very sure whether the 
punishment of ten years provided here will  be 
enough  to deter such actions, because,   after   
all,   in  a   situation   like that, in a movement 
or agitation, people get so excited, so 
emotional.    I do not think a term of ten years 
will be a deterrent.  But still it is very impor-
tant.    After   all,  in  a democracy,  we have a   
right  to express  ourselves,   we have a right to 
make demands upon the Government, we have 
a right to express our grievances, ventilate our 
grievances. That is all right, but that must be 
done democratically,  peacefully,  not  by vio-
lent means. 

Violence and democracy can never go 
together. And particularly when these 
agitations ultimately lead to large-scale 
destruction of Railway property, which is 
national property, certainly this is a very 
deplorable position and deterrent punishments 
are called for. While I support this Bill in this 
respect fully and I would support any action 
taken by the Government to meet such 
situations in the light of violence created by 
people in the name of this or that agitation, I 
would like to ask the Railway Ministry 
pointedly as to what it has to say when the 
Railways themselves provoke such agitations.    
I am 
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going to explain what I mean by this. This 
refers to a situation in the North-Eastern 
region. 

Sir, in the North-Eastern region, I say with 
all seriousness at my command and with all 
the sense of responsibility at ray command, 
that a very bad kind of situation is fast 
developing. Why? This time the grievance is 
not against the Government, not against 
anybody, but it is against the Railways. What 
is that grievance ? For the last 26 years, this 
region has not seen even a single inch of 
development of the Railways, except in one 
area and that is from Rangapara to 
Murkongselek. And that railway line was 
constructed for security reasons and mainly 
for the movement of troops, goods, etc. Other-
wise, in this entire region, comprising five 
States and two Union Territories, we have not 
seen even a single inch of development for the 
last 26 years. And because of the failure to 
develop the transport system in that area, 
industrialisation has not taken place. The area 
has remained backward and the people 
remained poor. We have been saying this 
from house tops, on all platforms, whether in 
the Parliament or the Assembly or the public 
meetings, and the entire population is 
agitating for the development of the Railways, 
for the improvement of the Railways in that 
region so that development of transport may 
lead to industrial development and economic 
development. But nothing has been done. 
Apart from that, what have we got today. I 
will ask Mr. Qureshi—I have already asked 
him once and I will repeat again—or the 
Members of the Railway Board to travei by 
this railway in Assam. What kind of a coach is 
given to us ? What kind of a rake is given to 
us ? All the rejected coaches are sent 
particularly for use in Assam area. And 
amenities at the stations are absolutely in a 
rotten condition. Amenities inside the com-
partments are in a rotten condition.    1 

am saying this from personal experience. Of 
course, I travel in the First Class. When 1 see 
the conditions of First Class, I can very well 
imagine the conditions in the Third Class 
compartments. About speed and punctuality 
of the trains, I need not comment, because 
they are beyond comment. We have to carry 
almost everything, all kinds of commodities 
and goods, from outside Assam to Assam. 
Wagons are not available. Therefore, prices 
go up. And today, the entire region pays the 
highest price for the daily needs. These are 
the general problems and ihese are going on. 
But tAree problems are just now agitating the 
minds of the people there and I am afraid 
some people may start an agitation and then 
the attack may be directed against the 
Railways. The agitations may start on very 
simple issues. Some issues are agitating the 
minds of not only the Members of Parliament 
but the entire population of Assam. These are 
not difficult issues or problems. But we have 
been crying in wilderness so far and nothing 
has been done. And no assurance has come 
from the Railway Ministry or the Railway 
Board. 

The first issue is regarding the broad gauge 
line from Bongiagaon to Gauhati. This runs 
for less than 200 kms. 1 would like to ask the 
Railway Ministry one thing : Why did you 
take the broad gauge line only up to 
Bongaigaon ? You should take the line up to 
Gujrati. That is the centre of economic 
activity of the State. It serves not only that 
State. The railways in Assam proper serve not 
only Assam but the entire region all the other 
four States and two Union Territories. No-
body can go to Nagland or Meghalaya or 
Manipur or Tripura or Arunachal except 
through Assam. So you should take the broad 
gauge line from Bongaigaon to Gauhati which 
is only 160 kms. or so. You don't do it. Why ? 
We have been urging upon you for    many 
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[Shri Bipin Pal Das] 
years. Not a word comes from the 
Railway Ministry or the Railway Board. 
They talk about perspective plan for 20 
years, 30 years and so on and God alone 
knows when it will materialise. What 
amount of money will be involved here ? 
Even a survey has been completed. I 
would like to sound a note of warning to 
the Railway Ministry : This issue itself 
may inflame the whole situation. And 
then you cannot face the people. Is this 
demand unjustified ? Is this demand a 
very big demand ? Is this not a very 
essential demand ? 

Then the next question is about a direct 
mail train from Delhi to—not Gauhati 
because there is no broad gauge line 
there,—Bongaigaon. There was no broad 
guage connection before. But now there is 
a broad gauge through Farakka. We have 
written letters to the Railway Minister. 
We have been raising the issue in 
Consultative Committee meetings. The 
Railway Minister wrote a letter to us, but 
even there he could not assure us that a 
direct mail train to Gauhati would be 
allotted. La it a very bad demand? Is it a 
very wrong demand? After all, the train 
will run through three or four States : 
Uttar Pradesh, Bihar and Bengal. Thus it 
will serve all these three States also in 
addition to Assam. Apart from serving 
that particular State, it will serve the 
entire region. 

And then the third demand which is 
agitating the people very much is a railway 
division at Rangiya. The then Railway 
Minister, Dr. Ram Subhag Singh, gave a 
categorical assurance and land has been 
selected ; almost everything has been 
settled. But no further progress. Why ? 
Tell us why. If you do not do it tell us that 
you will not do it and give us reasons so 
that we can go to our people and explain to 
them that these are the reasons. You I say 
neither yes nor no.    You don't give  | 

us any explanation or any reasons. And 
when the people ask us, what are we to 
reply as Members of Parliament ? These 
are the three very simple demands for 
which the whole of Assam ; the whole of 
north-eastern region, is agitated. Railway 
service in Assam means railway service in 
the entire region. The entire population 
there is agitated. Nothing comes out of 
the Government. If you do not do it 
today, then tomorrow the people will 
slatrt an agitation and do something which 
really they should not do. Who should be 
held responsible if such a thing happens ? 
Will not the Railway Board and the 
Railway Ministry be held responsible for 
this ? I say this in all seriousness. All 
'rinds of violence should be suppressed 
and punished. But I want the Railway 
Board and the Railway authorities to 
prevent violence, prevent people from 
resorting to violence or agitation. 
Otherwise, there are people who want to 
take advantage of the situation. Today the 
people are discontended. When people 
agitate, there are some forces which try to 
take advantage of the agitation for their 
ends and they even encourage them. 
Today it is no longer a question of 
discontentment. It is no longer a question 
of dissatisfaction. I want the Railway 
Minister to take note of it. It is now a 
question of anger developing in the minds 
of the people, anger developing in the 
minds of the people on various issues. I 
hope the railway authorities will do some-
thing about it as early as possible and 
give us a categorical assurance that they 
will do something. 

Then I have only two or three points to 
touch upon. And one is extension of 
railways into Manipur. Why don't you 
tell us what you are going to do■; if not 
in this Plan, at least in the Fifth Plan ? 

What are you going to do about 
ex;ension, of railways further into 
Tripura?    The  whole    of    Tripura is 
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without railways except a few miles. It is not 
a hilly country. It is plain area and railways 
can be easily tajken into the entire State. 
Instead of flying three or four planes daily 
from Calcutta to carry passengers, the best 
way is to extend the railways and you can 
carry more passengers at a cheaper cost. 

Another demand is extension of railway 
line by a few miles into Meghalaya. So, the 
demands are extension of the line into 
Nagaland by a few miles; extension of the 
line into Manipur and into Tripura, into 
Mizoram and into Meghalaya. These areas 
can never develop unless we give them some 
transport facility up to a point which is 
considered feasible. I do not say that you 
should extend it upto 5,000 ft. height. I do not 
go that far. But go as far as possible. 
Meghalaya has not demanded that the 
railways should go up to Shillon". They want 
an extension only by 17 or 18 miles. 
Similarly, it should go into Tripura, 
Arunachal Pradesh and Mizoram. These are 
the minimum, simple demands of the people 
of that region and without the minimum 
transport facilities industrial development in 
that area is impossible. 

I have only two more points. One is 
employment of local people. I understand that 
Shri Pai was saying somewhere that in all 
public sector units local people will be given 
jobs up to a salary of Rs. 500. It is good that 
the Minister has said so publicly and if the 
report is true I hope it will be implemented. 
But in the entire system of Railway that is 
operating within Assam, what is the position ? 
I would ask the Minister to find out how many 
employees of III and IV grades are actually the 
sons of the soil or of that locality. Please find 
out and you will be shocked at it. Even tea-
stalls and book-stalls are not being given to 
them. When the unemployed, educated youth 
of the area see that they have 

no chances or opportunities, they may resort 
to anything. Who will then be responsible for 
this ? How long can you ask people to have 
patience. We have been asking them to be 
patient and telling them that we in the 
Parliament will try to persuade the Railway 
Minister and the Railway Board. We have 
been telling this to our people all these years. 
How long can you expect us to go on saying 
this? Time is marching very fast. The 
situation is warming up. 

I will conclude my speech by once again 
sounding a note of warning to the Railway 
Board and the Railway Minister who is 
present here that if you do not take note of 
this warning now and if something bad 
happens tomorrow in the form of violence, I 
will certainly condemn it by saying that it is 
antisocial and anti-national, but I will also say 
that if any such things happen, the 
responsibility for that will squarely lie on the 
Railway Minister and the Railway Board. 

SHRI NIREN GHOSH (West Bengal) : 
This is a Bill by which the Railway Ministry 
and the great Moghul., of the Railway Board 
want to divest themselves of all their 
responsibilities for things that are happening 
to the Railways and tell the Parliament and 
the country that they have come with some 
penal measures. In fact it is a dangerous lie. 
Not only that there are clauses in this Bill, to 
which I will come presently, which are, I 
think, anti-social and anti-national. 

Now, some of the things I want to say, but 
I shall come to them later. 

As regards the racket in railway tickets, I 
do not know whether by this clause you can 
check that racket. From my personal 
experience, I will tell you that if I want 
accommodation for any person in a sleeper 
coach 1 cannot get it from here or from the 
Railway Minister. I can go to the    railway 
station on that    very day 
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on which the train starts and I can purchase 
the ticket if I give Rs. 10 or Rs. 15. This is the 
position. There is a strata, a definite strata, an 
an:i-social strata, that is involved in it. I think 
the Police knows about it. 1 think the Railway 
Ministry knows about it. I think the Railway 
Board knows about it. But nothing is being 
done. 

Then, take the cancellation charges for, 
say, Rajdhani and other trains. You make 
things a bit difficult. That won't help matters. 
Also, for those who reserve a time-limit 
should be given, within which he can return 
the ticket. Nowadays, it is rare that a carriage 
is vacant. People stand in the queue. People 
purchase tickets in black market. Some.hing 
should be done about it. There should be a 
specified time-limit for this and the 
punishment of  50%   cut  should  be reduced. 

Now, Sir, I come to the interim relief in 
case of accidents, etc. The entire cost of 
living has gone up. The amount of 
compensation that will be paid to the victims 
should have been raised. It is good that 
immediately some interim relief is given. 
[THE     VICE-CIIAIRMA.N     (.SHRI   S.    S. 

MAKISWAMY)    in  the   Chair.] 
But you should also have come forward to 

raise the amount of this compensation, and 
also to have some machinery so that these 
claims are quickly settled. It is impossible for 
the common run of people to carry on like 
that, to involve themselves in litigation, and 
so on. Sir, it is the common people who 
become victims in such accidents. So 
something should be done about it. 

Then, as regards the footboard passengers, 
their punishment has been increased. Is there 
any justification for this ? If you want to avoid 
that, then, like western countries, you should 
make  I 

it such that it is automatic; when it touches the 
station it opens and when the train moves it is 
shut. Here, the people who stand on railway 
footboards have no other course. I personally 
lost one of my nearest relatives for no other 
reason but that he stood on the footboard of a 
local train and the electric cable and that 
location was so near that he was hit and he 
died. And there is no compensation also in 
such cases. I say that even if you impose death 
penalty, lakhs and lakhs of passengers are 
compelledi, will be compelled, to stand on 
footboards and just hang on to it. Sir, unless 
you can relieve the situation, unless you can 
provide for some more accommodation 
facilities, why should you punish ihem ? 1 see 
absolutely no reason to punish those 
passengers who stand on the footboard under 
the conditions in which the railways are 
running today. There is no reason to enhance 
the punishment and the question does not arise 
at all. 

Now, Sir, I shall touch upon one of the two 
principal clauses.    It is Claus* No.  11  in 
which there is provision for death or 
imprisonment for life.    If it is done with 
intent to cause the death of any person and by 
doing such    an act,  somebody causes the 
death of    a person,  then he can be punished 
with life imprisonment or death.    I do  not 
know whether in  a    civilised    country such 
a clause can be inserted in a Bill. If the 
Railway Ministry says that the Indians are 
uncivilised,  then you    can bring in this 
clause.    Who will intend to do it ?   It may 
happen by accident. An  intent or motive will 
be    put and somehow or the other he will be 
convicted.    Then he  may die by hanging or 
by gallows.   I cannot appreciate such an  
attitude towards taking  away other peoples 
lives.    Shri Bipinpal Das supported all the 
things in the Bill.   I cannot support all the 
measures.    But   he raised other points which    
are correct. Why is it that in England no police 
is 



109 Indian Railways [4 SEPT. 1973] {Amdt )Bilh \W 110

provided with weapons of fire ? Why is it that 
in our country which is supposed to have won 
freedom through non-violence, the 
Government is so violent ? 

AN HON. MEMBER : Does the hon. 
Member have faith in nonviolence ? 

SHRI NIREN GHOSH : I have not taken 
either to violence or to nonviolence. I do not 
swear by violence or non-violence. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) 
: You are faithless. 

SHRI NIREN GHOSH : Faithless to 
whom ? To you or to the Government ? If 
you say that I am faithless to Government, 
then yes. He is completely wrong. Our party 
does not stand for violence. 

SHRI PREM MANOHAR (Uttar Pradesh) 
: But your actions are like that. 

SHRI NIREN GHOSH : Our party does 
not stand for violence or nonviolence. But 
our party has the right to defend i; v.olence is 
applied against us.    I have a right to defend 
myself. 

SHRI      K.      P.       SUBRAMANIA 
MENON (Kerala) : The landlords can kill the 
Harijans and others. But when they kill, you 
raise a howl. 

SHRI NIREN GHOSH : If the people are 
violently suppressed, I do not know what else 
they should do. If there had been complete 
and free democracy and non-violence, the 
people in India would have changed the 
social order by this time. 

SHRI      PITAMBER      DAS :    You 
advocate violence against violence. How do 
two wrongs make one right ? 

SHRI NIREN GHOSH : If I attack you 
with an iron rod, shall you defend yourself or 
not ? That is the question. t Interruptions.) 
So, Sir, as I was saying this is the most 
irresponsible and dangerous clause which 
nobody with consciousness should accept. 
Let us recall the history of the Railways 
during the last 25 years. 

Whenever a railway accident occurred, at 
once Parliament used to be told by the 
Railway Ministry that there had been a 
sabotage or some such activity. For the first 
ten or fifteen years repeatedly this excuse has 
been given though there was no sabotage. 
They knew it. They deliberately lied. Now 
they will find this clause will provide them 
with enough excuses to discover saboteurs all 
around. Again, if railway stations had been 
attacked, we did not support the attacks or 
destruction of property. Let me make that 
point clear. 

SHRI      K.      P.       SUBRAMANIA 
MENON :  It is the Congressmen who did it.      
They did it in Andhra. 

SHRI SITARAM KESRI    (Bihar) : It is 
the Naxalites and the CP(M). 

SHRI NIREN GHOSH : But I want to pose 
this question : If peaceful, democratic 
activities are sought to be curbed by State 
violence, then the consequences follow for 
which the responsibility should lie with you. 
Generally, in all such cases, whenever such 
things occurred, they occurred because the 
Government has applied unreasonable 
violence. Had you allowed peaceful methods, 
perhaps they would not have gone to that 
position. They may try to stop a train ; there 
may be dislocation of passenger or goods 
traffic ; they may squat on the railway track. I 
personally know of several instances where 
they peacefully did that but they were fired 
upon and killed. And these things follow. That 
is the history. So, unless the entire 
Government machinery 
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and the provisions are changed, unless 
the rules are changed, it won't help. This 
is just a measure only to satisfy the blood 
hunger of some Railway Board Members 
or the blood hunger of the Government. 

Then, as regards the railway pilferage, 
it is an open secret that crores and crores 
are gone. And who does it ? That also, I 
tell you, the Railway Board knows. Let 
me tell Mr. Qureshi also that I gave 
certain names, that these are the wagon 
breakers. Will your Government deal 
with them ? No. There are certain 
privileged persons ; they stand by them 
and they make them indulge in other 
political activities also, and the higher-
ups in the CRP or RPF or whatever it is 
are in collusion with them. Sometimes it 
happens otherwise. Sometimes, rarely, we 
see a press statement that there was 
exchange of fire when the wagon 
breaking was taking place. Perhaps, 
when the loot was not shared in a proper 
way. 

SHRI M. R. KRISHNA (Andhra 
Pradesh) : Did you really give the list to 
the Minister? 

SHRI NIREN GHOSH : Yes, I gave 
saying these are the persons. I have heard 
nothing from him. Some I knew and 
some I was apprised of. So, all these 
things have not been done. But now 
innocent people will be hauled up and 
they will be imprisoned for a term of ten 
years. It has always happened so and it 
will happen so. So, this is a retrograde 
piece of legislation which does not 
correct any of the ills that the railways 
suffer from or the public life suffers 
from. If you have to correct them you 
should overhaul the entire structure and 
do something else. 

{Time bell rings.) 

Just now Mr. Bipinpal Das told you 
how one particular region was neglected, 
its accumulated grievances finding 
expression  in    democratic    ways.    No 

heed was paid to that. But, if some day 
the people of Assam take to certain things, 
then you will say "Oh ! Oh ! you must be 
hanged by the gallows". Gallows is the 
reward. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY) : You have taken more 
than seventeen minutes. 

SHRI NIREN GHOSH : In Andhra 
Pradesh, I know, you killed because of 
that agitation. You have killed people 
there; you have raped women there. Even 
a Congress M.P. has told me with tears in 
his eyes that such brutalities have been 
committed. 

SHRI SITARAM KESRI : Which 
Congress M.P. ? 

SHRI NIREN GHOSH : I won't 
mention the name of the Congress M.P. 
Naturally they are from the Andhra 
region. They say the CRP does not know 
our language, our habits. They enter our 
houses molest our women, rape our 
women and kill and murder people. Of 
course they cannot openly say these 
things but that is a different thing. So far 
as theft of overhead railway traction wires 
is concerned there are organised gangs. 
As I told you in West Bengal these wagon 
breakers and those who organise thefts of 
overhead wires all belong to the Congress 
Party and you have not got the courage to 
touch them. The whole gang, the party, 
the officialdom, high officers, big 
business, in fact everybody is involved. 
(Interruptions.) You know copper wire is 
very valuable. So, how can you get rid of 
this evil by such methods ? You can kill 
some innocent person ; you can sentence 
some innocent person. That will be the 
only result that you will achieve by this 
law but the real criminals will never be 
touched. These clauses are so much 
retrograde that I want an assurance that 
these two clauses, clause 11 and clause 
12, will be withdrawn. This is a 
dangerous,   retrograde,     reactionary, 
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repressive step which will serve no pur-
pose whatever. So I want an assurance 
from the Minister that either this Bill will 
be postponed or these clauses will be 
withdrawn or modified suitably; 
otherwise no democrat can accept the 
Bill as it stands and as it has been 
presented before us. 

SHRI ABU ABRAHAM (Nominated) : 
Vice-Chairman, Sir, I oppose this Bill and 
my objection to it has less to do with 
railways than with capital punishment. 
The provision of the death penalty in this 
Bill in clause 11 for what may be loosely 
called 'sabotage' is to mv mind a 
retrograde step. In this country, which 
produced the Buddha and in our own 
times Mahatma Gandhi, it is already a 
disgrace that we still retain the death 
penalty in our statute books while most 
civilised countries have abolished it. 
There is a large body of enlightened 
opinion in this country, including this 
Parliament, which feels that the death 
penalty should be abolished and this view 
has been expressed many times in recent 
years in Parliament itself. The Law 
Commission has recommended the 
retention of capital punishment, but only 
reluctantly. It is also true that the 
Government has again and again given 
the assurance that capital punishment will 
be carried out only in extreme cases 
where the nature of the crime is 
particularly gruesome. This being so, it is, 
I think a retrograde step to introduce one 
more offence punishable with death. This, 
if I may say so, is pandering to popular 
emotions and irrationality. It has been 
repeatedly proved in serious studies done 
on the effects or usefulness of capital 
punishment that its deterrent value is 
virtually nil. So, I cannot see how the 
threat of judicial hanging should be 
thought of by our Government, as 
necessary for preventing crime. 

\\ \% %% w ^ ^that acts of 
sabotage on the Railways Me » Ce't that 
the public mind is^a-ted and has to be 
quietened.   Radway 

journey remains in this country still the 
safest form of travel, There has also been 
a gradual improvement in its efficiency 
and in the comforts offered to the public. 
Therefore, I do not think there is any 
pressure from the public to introduce such 
a drastic measure to prevent sabotage on 
Railways. The way to prevent such 
sabotage is by the usual methods of 
efficient patrolling of the lines. And no 
amount of threat in the Statute Book is 
going to prevent a desperate or crazy man 
from committing acts of sabotage. Sir, I 
have heard in recent months frequent 
cries going up from political leaders and 
Members of Parliament, who ought to 
know better, that blackmarketeers should 
be hanged, that profiteers should be 
hanged, that hoarders should be hanged, 
that adulterators should be hanged. In the 
very ancient, barbaric days, adulterors 
used to be stoned to death. When we still 
in these days, cry for the death penalty for 
all kinds of offences, it is only a reminder 
to us how little we have as human beings 
progressed in certain aspects, 

I would like to remind hon. Members that, 
in practice, it is invariably people of a 
lower class who are hanged for crimes. We 
hardly ever hear of a member of the 
aristocracy or the very rich class being 
hanged even for murder. Such cases are 
extremely rare. Therefore, when we say we 
should hang the people for such offences as 
profiteering, blackmarketing, hoarding, we 
should realise that we are recommending 
thereby one law for the rich and another for 
the not so rich. We know very well that 
even if similar crimes have been committed 
by one of our prominent businessmen he is 
not going to be hanged. The deterrence, 
therefore, is supposed to be in practice only 
for people who are unknown, for people 
who, for all practical purposes, aie tor us 
T«ime\es&. \t v»e %o on extending death 
penalty in tos nramet. there will be no end 
to it.   Very soon 
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people will be demanding it for negligent 
driving, for robbery and for rape or 
molestation of women. There was, a few 
months ago a case in Kerala which got 
two lines in the newspapers about a boy 
of 27 being hanged. His crime was that he 
killed the lover of his wife, a crime for 
which in France or Italy perhaps he might 
have been regarded as a hero by many 
people. But we hanged him. Before he 
went to the gallows he made a statement 
in which he said : "I have spent many 
years in prison. I am a reformed man 
now, but it is too late. All that I can do for 
society is to donate my eyes to the eye-
bank." And he did so. I asked the Chief 
Minister of Kerala, Mr. Achutha Menon, 
when he visited Delhi soon afterwards : 
"Why did you allow this to happen? 
Could you not reprieve this man who was 
very young?" He said : "We knew about 
this case only after the whole thing had 
happened." So, this is a reflection on our 
callousness or public apathy. If a similar 
hanging had taken place in England, ten 
thousand people would have de-
monstrated in Trafalgar Square or in 
Whitehall to stop that hanging. Therefore, 
I would like to say that this aspect of the 
Bill is harmful in so far as it is socially 
retrograde. I am glad that Mr. Niren 
Ghosh spoke on this matter so eloquently. 
The point is that is it unlikely to check 
crime. This provision for death penalty is 
in practice useless. I would like to quote 
from a recent editorial in the Times of 
India on the subject of the death sentence.    
It says:— 

"The  deterrent   argument     should 
be dismissed as    a    myth.    Almost 
every individual    who    commits    a 
murder does so in a moment of passion     
Qn the other bond, if it js a j deliberate,   
cold-blooded  act,     it    j, more than 
likely that the person    ' =8pfychiatric 
treatment^ it 

"The argument that the death penalty 
will deter moh "killings and thus help 
preserve law and order also cannot be 
upheld, such violence is generally 
perpetrated by persons gripped With 
mob hysteria. In any case, can anyone 
really maintain that imprisonment for 
life in a jail is less of a deterrent to a 
would-be criminal than the death 
sentence?" 

"Capital punishment is a barbarous 
relic and it must be put an end to 
immediately. At a time when reformers 
the world over are calling for 
corrective action instead of retribution 
for the criminal, it is incongruous to 
talk of moving towards abolition 'in 
stages'. Once the principle of 
punishing a man by taking his life is 
rejected, there should be no vacillation 
on the part of the Government." 

Sir, this is not the occasion to make a 
long speech on capital punishment itself. 
But I would like to remind honourable 
Members once again of the tradition of 
non-violence and kindness in this 
country. Even in the Indian Penal Code, 
which was originally drafted in 1837 and 
finally adopted in 1860, the death penalty 
was rigidly restricted and a very wide 
discretion allowed to the judges for 
differentiating between one kind of 
killing and another. I have recently been 
reading a book called "The Shadow of the 
Gallows" by Viscount Templewood who 
has specially studied the law of capital 
punishment in different countries and has 
campaigned vigorously for many years 
for its abolition. He also has personal 
knowledge of India. This is what he 
writes about the Indian Penal Code :— 

"My first impression   of the Code 
was ,ts humanity.   It might well have 
been expected that in a sub-continent 
where communal trife and gang mu" d6r 
endemic' *. death peniywouTd 
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have been used more extensively than 
in law-abinding Great Britain. Yet what 
did I find? The great majority of Indian 
administrators were consistently 
opposed to any extension of the 
punishment to crimes other than 
murder and treason. Some, and not the 
least experienced, were in favour of 
total abolition, Sir, Charles Metcalfe, a 
very great administrator, actually 
suspended capital punishment in 
Bengal for several years without any 
evil consequences. An official note on 
the 1837 Code records that a prominent 
official in Madras stated that the 
gravest doubts have arisen in his mind 
of the efficacy of death as a 
punishment." 

The Indian Penal Code was, in fact, 
much more progressive in this respect at 
that time than the British Law. But 
whereas the British, after more than a 
hundred years of campaigning by liberals 
and radicals for the abolition of capital 
punishment, have finally abolished it, we 
in this country still continue to have this 
morally obnoxious and in practice useless 
practice of capital punishment. I appeal to 
the Government and to fellow-Members 
of Parliament to think deeply on the 
subject so that this blot can soon be 
removed from our national life. 

I request the Government to withdraw 
the clause in this Bill providing for death 
penalty. 

SHRI K. C. PANDA (Orissa): Sir, 
before bringing such a Bill before Par-
liament, it would have been better if the 
Railways had proved their efficiency or 
rather improved upon their present 
ifficiency in order to convince the tra-
velling public. There are, of course, a 
greater number of crimes committed on 
he Railways than before, and after the on.  
Shri Pitamber Das had given the 

i.tistics,  I  am  not going to  give  the 
'ails. Out of the crimes committed, y a 
small percentage is detected.    So, 

am afraid—even if this Bill is passed 
,iere will be no chance for the Gov- 

ernment to detect the real saboteurs or 
persons who are criminally connected. 

4 P.M. 
And everything will be a hoax after 

some time. Only five days ago I had given 
an instance of a missing scooter from the 
luggage of a passenger. The next day the 
scooter owner was called to the railway 
station and the scooter was delivered to 
him in a damaged condition. The damages 
were caused possibly the previous evening 
by somebody after hearing that the matter 
was raised in Parliament. The pillion was 
cut by blade and the whole scooter was 
badly damaged. So it is obvious how the 
crimes are being committed in different 
quarters by different persons in the 
Railways and outside the Railways. 

As regards railway bookings I had 
given an instance. On the 27th July 1971 
the Utkal Express did not run from Delhi 
because the previous evening it did not 
reach Delhi. All the passengers were 
asked to get refund and 50 per cent, was 
deducted from their charges. Due to their 
own fault the railway train did not come 
but the passengers were refunded only 
half the cost of their ticket. 

Sir, as regards chain pulling. I am an 
eye witness in certain cases. I have 
overheard a T.T.I, speaking to a certain 
passenger  

 That is. if they had not pur-
chased a ticket they would have got a 
seat by paying something to the T.T.I. 
Sir, I am fully confident that with the 
connivance of the railway staff the W.T. 
passengers are pulling the chain and 
getting down at very odd places going 
scotfree. No action has since been taken 
to correct them or to detect the real 
culprit. I had already mentioned the other 
day and now today also Mr. Pitamber 
Das has mentioned about the combination 
of the two Forces.    I  would  repeat that 
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the R.P.F. and G.R.P. would be standing 
and the W.T. passengers would be getting 
down and going away. What are they 
going to do in such a case? You are 
asking for death sentence for sabotage. 
Are you prepared to take stringent action 
against W.T. passengers getting down at 
odd places? Are you prepared to use 
rubber bullets which do not injure the 
bone. Such bullets are in use in foreign 
countries. The bullet may not be very 
much effective but it may create a panic 
in the mind of roudy passengers. Instead 
of doing some such thing, they are com-
ing up with the provision of death sen-
tence in the Bill. 

Sir, death sentence is provided in case 
of rash and negligent driving in car 
accidents. Sir, up till now there are very 
negligible number of cases of death 
sentence awarded by courts. Therefore, it 
is not being consistent with the spirits of 
the time. They expect efficiency from the 
largest public undertaking in the country. 

Sir, the compensation provided for in 
case of accident to either the injured or 
the dead is not very much encouraging. 
For passenger dying in an air accident the 
compensation provided for is Rs. 1 lakh. 
Why not Rs. 50,000 be allowed suo motu 
to the family of a person who dies in a 
train accident? There was a High Court 
decision six or seven years ago—I am 
unable to quote the exact case—which 
allowed during those days Rs. 32,000 to 
34,000 per passenger when they went to 
the court in a similar accident. So, when 
the offences are to be dealt with more 
strictly, the accidents and the after effects 
also should be taken care of by the 
Government in a better way. 

Sir, I will resume my seat after stating 
only one thing. In Orissa, in consonance 
with a decision of the Railways, people 
expected that the narrow-gauge line from 
Rupsa to Talbandh and 

from Rupsa to Bangriposi will be con-
verted into broad-gauge. We have been 
demanding here more than once that 
these lines should be converted into 
broad-gauge and joined to the main line 
of Calcutta-Bombay, so that the coastal 
area, which is subjected to devastation 
from time to time by flood or cyclone or 
some natural calamity, will be accessible 
from the Bombay-Calcutta main line. I 
would like to tell the House that an 
agitation has already been started because 
they have discontinued running of trains 
on the Rupsa-Talbandh line, instead of 
making it a broad-gauge line. They have 
stopped trains on that line. I would like to 
say here that the people will not get 
satisfied if these lines are discontinued or 
if they are given a hoax that they will be 
converted into broad-gauge. I would urge 
upon the hon. Minister to take up the 
work immediately and convert them into 
broad-gauge lines so that there will be no 
loss of revenue and at the same time, 
there will be convenience for the people 
and the transport of iron ore and other 
minerals will be facilitated in that area. 
Thank you. 

[MR.    DEPUTY   CHAIRMAN   in   the 
Chair.] 
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SHRI MOHD.   SHAFI   QURESHI: 
Mr. Deputy Chairman, I am indeed very 
grateful to the honourable Mem 
bers who have participated in this dis 
cussion. The subjects which they have 
touched are beyond the scope of this 
Bill also. But I have been greatly be 
nefited by their views and these matters 
have been coming up off and on in this 
House. 1 would not like to repeat the 
answers which I have already given in 
this House to earlier queries by hon 
ourable Members. But one point 
which raised by Mr. Nawal Kishore 
was that retrospective legislation so far 
as refund of tickets is' concerned is not 
warrrT"ff*^----------------------Vnr 1«»      
Ti  * _____  

res—"a railway company or in the case of 
a railway administration the Central 
Government shall make general rules for 
certain specified purposes". And among 
these purposes is one purpose providing 
for the accommodation and convinience 
of passengers and regulating the carriage 
of their luggage. It was in exercise of 
these powers that the Central Government 
notified through a Gazette Notification 
dated 1st October 1942 a general rule that 
read : "The railway administration may 
reserve a seat, a berth, a compartment or 
a carriage, as the case may be, in a 
passenger train in accordance with 
conditions published in the time-table in 
force for the time being from time to 
time". And in 1945 when the system of 
levy and cancellation charges was 
introduced it was given publicity by being 
incorporated in the conditions published 
in the time-table in force. So we had the 
powers to make rules and under those 
rules this thing was publicised, this was 
given wide publicity in the time-tables. 
But subsequently it was the Committee 
on Subordinate Legislation which held 
that the railways could possibly change 
this particular rule and they should try to 
levy these deductions under the statute 
itself. So one can say, not that we did not 
have powers, but possibly we had 
inadequate powers. So it is to meet this 
particular shortcoming that this particular 
section has been introduced. 

The second point is with regard to 
compensation which is paid to the vic 
tims of railway accidents. Honourable 
Members have pointed out, that we 
should have brought a more compre 
hensive Bill, because the statement made 
earlier    hv—tha  
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Rs. 50,000/- for persons who lose their 
lives or get seriously injured in railway 
accidents. The whole scheme has to be 
worked out. It will take some time. That 
is why we have brought this legislation in 
order to see that, people who get 
involved in railway accidents, 
compensation paid to them is not 
delayed, and powers have been taken by 
the Railway administration to pay part of 
the compensation to the victims 
immediately which can be later on 
adjusted when the final compensation is 
paid by the Claims Commissioner. 

I have earlier also stated in this House 
that the performance of the railways is 
dependent on both sides. It depends on 
the operational efficiency of the railways 
itself and also the efficiency of the users 
because ultimately it is the users who 
really mean much to us... 

AN. HON. MEMBER : The customer 
is always right. 

SHRI MOHD. SHAFI QURESHI : 
There are customers who may be wrong. 
It is for those customers who do 
something wrong, that we have brought 
this Bill in this House. We have seen that 
merely enacting a particular law or 
enactment does not by itself reduce the 
crime. It is the implementation of a 
particular law that brings results. We 
have not only laid stress on the 
implementation of the rules and laws. But 
we have also started an educative drive 
among the people to tell them that the 
railways are a national asset and it is their 
own property and it is for their benefit 
and they have to utilise it for the 
development of our own economy. We 
saw that the ticket-less travel malice was 
increasing in the country and then when 
the punishment was raised to Rs. 10/-, the 
result was quite evident.    It was    on    
30th 

June 1969 that the minimum punishment 
was raised to Rs. 10/- for those who 
travel without tickets. In 1968-69 the 
number of such ticketless travellers was 
84.66,870. After this increased 
punishment was levied, the number came 
down in 1972-73 t0 17,39,546. There was 
thus a decrease of about 82 per cent in 
the number of ticketless travellers. 

SHRI MAHAVIR TYAGI: It includes 
only such persons as were taken notice 
of. But there were others who were not 
taken notice of. 

SHRI MOHD.  SHAFI   QURESHI: 
Quite right. It is only persons who were 
detected. There should be other persons 
and therefore the number is very much 
higher. 

The trouble of chain pulling has been 
increasing. On the one hand hon. Mem-
bers have been emphasizing that our 
punctuality performance must improve. 
Our endeavour has always been in this 
direction and we have tried to see that 
our rolling stock, officers and operating 
staff work together in order to see that 
punctuality increases. But here again the 
user comes in. We have nearly 52,000 to 
55,000 chain pulling cases every month. 
It means considerable delay and 
inconvenience to the people. The other 
problem is that when officers go to locate 
the person who has pulled the chain, the 
people inside do not cooperate with the 
Administration and it becomes difficult 
to detect the person. Once detected the 
punishment given by the court was rather 
very small and everbody took it easy. .. 

SHRI PREM MANOHAR : The man 
who pulls chain will get down from the 
train. 

SHRI MOHD. SHAFI QURESHI : For 
this we have to launch special drives. 
Shri Choudhury is not here. I wanted to 
congratulate him because 
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[Shri Mohd. Shafi Qureshi] 
Haryana was one State which gave full 
co-operation, and the ticketless travel 
came down. It is hoped that with the co-
operation of State Governments we will 
be able to overcome this particular 
deficiency. 

Now that we have raised the minimum 
punishment to Rs. 25/- and we are going 
to implement it, this chain pulling will 
come down. The other way of getting 
over this particular disease is that we 
should blank off the chain completely. It 
has its own inherent dangers. So we are 
trying to check it by persuation and 
educating people that it results in 
inconvenience to other passengers. 

Another part on which most of the 
members have spoken is the enhancement 
of the penalty of imprisonment to death, 
in certain cases. Shri Abraham and some 
others said that this was too much and we 
should have some consideration for 
human life. It is for the protection of 
human lives that we have brought this 
enactment. In the case of violence by 
individual against individual, self-defence 
comes in, But where a person deliberately 
commits something which he knows will 
result in death, such an offence has to be 
treated differently. Such an offence may 
even cause death to hundreds and 
thousands of people. Suppose a person 
removes a fish-plate. According to Shri 
Abraham, I have to incur another 
expenditure by taking that person to a 
place where he will be reformed and 
probably get ready for another act of 
sabotage. 

SHRI ABU ABRAHAM : Don't you 
think that there is likelihood of mis-
carriage of justice in cases like that ? 

While proving a certain crime, it is 
very likely that the man concerned may 
be innocent. But there is no reprieve after 
the man is hanged. It has happened that 
in the case of a murder a person has been 
hanged but 

many years afterwards it was proved that 
he was innocent. There is no reason why 
in this particular case the hanging should 
be a deterrent. Why not in other cases 
where public buildings have been burnt 
by people or where Harijans* homes 
have been burnt ? But you don't provide 
law for any such cases and hang these 
people. 

SHRI MOHD. SHAFI QURESHI: 
There can be two opinions about it, as far 
as punishment of death is concerned 
whether the French guillotine is better or 
the silken noose is much better or the 
electric chair is better or the firing squad 
is better or gas chamber is better, there 
can be a difference of opinion on that. 
The british may think that silken noose is 
a much civilized way of hanging; the 
French may think that the guillotine is 
better... 

SHRI JAGDISH PRASAD 
MATHUR (Rajasthan) : It is only a 
guesswork... 

SHRI MOHD. SHAFI    QURESHI : 

Sir, Shri Bipinpal Das raised a very 
pertinent point that the railways will have 
to go to under-developed areas. Now we 
are not worried about the old, out-moded 
idea that first there should be 
development of the area and then the 
trains should follow. It is our duty to see 
that the areas which are far flung and 
which are under-developed are 
economically developed. Sir, he has 
raised three very pertinent points which 
have been agitating his mind; I could see 
this from his tones and from his actions 
that his mind was very much exercised 
for having a very fast train from here to 
Bongaigaon. Sir, I am not in a position to 
give a firm promise at this stage. But I 
can assure him that this matter is being 
looked into. There are certain restraints 
and constraints at various levels, but once 
the 
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difficulties are removed there is no hesi-
tation on our part that far-flung areas of 
Assam are linked with Delhi. 

With regard to the Divisional Head-
quarters at Rangia, we stand on our firm 
commitment. There is correspondence 
going on between the State Government 
and the Railway Ministry. It has got stuck 
up on one point. I think Mr. Bipinpal Das 
will be able to help me. We wish that the 
land to be allotted to the railways is given 
in a developed condition, but the State 
Government says that they will give the 
land as it is. This is a very minor point of 
difference which can be settled and 
sorted out between the State Government 
and the Railway Ministry. And I can 
assure him that the Railways stand firmly 
by their commitment, and once the State 
Government clears this particular point 
we shall go ahead with the creation of a 
new Division at Rangia... 

SHRI BIPINPAL DAS : What about 
the broad gauge line? 

SHRI MOHD. SHAFI QURESHI: I 
told you that all these matters are 
certainly receiving the upper most con-
sideration of the Ministry of Railways. 

Sir, Mr. Panda also raised a point of... 

SHRI BIPINPAL DAS : Sir, what 
does he say about the broad gauge 
extension from Bongaigaon to Gauhati? 
This is a burning issue' of the day... 

MR.   DEPUTY   CHAIRMAN : He 
says that it is receiving their considera-
tion. 

SHRI MOHD. SHAFI QURESHI: The 
hon. Member knows that the survey has 
been completed. Now it is for technical 
and economic feasibility survey ; this 
will be conducted. And as soon as the 
funds are made available by the Planning 
Commission, we will have absolutely no 
hesitation in converting it into broad 
gauge.    After the 

feasibility survey, we will certainly go to 
the Planning Commission. 

Some hon. Members raised matters 
which are not directly dealing with this 
Bill... 

SHRI NAWAL KISHORE : I want to 
know one thing. You have made the 
destruction of railway property an 
offence and the punishment is up to 10 
years or life imprisonment. But it is only 
against the individual. But, for instance, 
as that in Andhra where railway property 
was destroyed to the tune of Rs. 20 
crores. In such cases, I don't think that 
you would be able to meet this mass 
violence and mass damage with the 
punishment that you have provided in 
this Act. 

MR.       DEPUTY       CHAIRMAN: 
Everybody will be treated individually. 

SHRI PITAMBER DAS : They are 
jointly and severally responsible. 

SHRI MOHD. SHAFI   QURESHI: 
I do not say that this Bill is compre-
hensive. Certain punishments are sought 
to be made very deterrent in order to 
improve things. A comprehensive Bill 
will be coming before the Parliament. 
This Act is about 100 years old and it 
needs drastic changes. 

SHRI PITAMBER DAS: By what 
time do you propose t0 bring forward that 
Bill ? 

SHRI MOHD. SHAFI   QURESHI: 
A complete revision of the Act will take 
about 1 year and the Bill is expected to 
come before the Parliament in li years. I 
think there are no other points which I 
should touch upon. With these words I 
commend the Bill to the House. 

MR. DEPUTY CHAIRMAN   :  The 
question is  : 

"That the Bill further to amend the 
Indian Railways Act, 1890, as passed 
by the Lok Sabha, be taken into 
consideration." 
The motion was adopted: 
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MR. DEPUTY CHAIRMAN : Now, 
we shall take up clause by clause consi-
deration of the Bill. 

Clause 2 (Amendment of Section 47) 
SHRI JAGDISH PRASAD 

MATHUR (Rajasthan) : Sir, I move : 

1. "That at page 1, line 11, the 
words 'and the time-limit within which' 
be deleted. 

2. "That at page 1, after line 12, the 
following proviso be inserted, namely 
:— 

'Provided that the cancellation 
charges shall be equivalent to that of 
plaform ticket.' 

3. "That at page 1, line 14, the 
words 'and fifty' be deleted." 

4. "That at page 1, lines 19-20, the 
words 'and accordingly no suit or other 
proceeding shall be maintained any 
court for the refund of any such 
charges' be deleted." 

The questions were proposed. 
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"Government or in the case of 
railway administration, or railway 
company, the railway company shall 
make general rules consistent with this 
Act for the following purposes. .." 

 

MR. DEPUTY CHAIRMAN :    The 
question is : 

1. "That at page 1, line 11, the 
words 'and the time-limit within 
which' be deleted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN :    The 
question is : 

2. "That at page 1, after line 12, 
the following proviso be inserted, 
namely :— 

'Provided that the cancellation 
charges shall be equivalent to that of 
platform ticket.' " 

The motion was negatived. 

MR. DEPUTY   CHAIRMAN : The 
question is : 

3. "That at page 1, line 14, the 
words 'and fifty' be deleted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN :    The 
question is : 

4. "That at page 1, lines 19-20, 
the words 'and accordingly no suit or 
other proceeding shall be maintained 
in any court for. the refund of any 
such charges.' be deleted." 

The motion was negatived. 
MR. DEPUTY CHAIRMAN :    The 

question is : 
"That clause 2 stand part of the 

Bill." 
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The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 3 and 4 were added to the Bill. 

Clause 5 (Insertion of new 
section 821111) 

MR. DEPUTY CHAIRMAN : There 
are two amendments. I put amendment 
No. 5. 

SHRI JAGDISH PRASAD 
MATHUR:  Sir,    I    am    not moving 
amendment No.  (6). 

I only want to move amendment No. 
(5).    Sir, I move : 

5. "That at page 2, lines 34-35 for 
the words 'such sum as it considers 
reasonable for affording such relief the 
words and figures 'a sum of rupees two 
thousand to a person injured and a sum 
of rupees ten thousand to any 
dependents of the deceased  be 
substituted." 
The question was proposed. 
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SHRI MOHD. SHAFI QURESHI: Sir, 

I have explained earlier that whenever an 
accident takes place ex gratia payment is 
made. It is not compensation ; neither 
does it form part of compensation. 
Compensation is given subsequently but 
immediately ex-gratia payments are made 
to the nearest of the dead and to those 
people who are injured, whether it is 
grievous hurt or simple injury. The new 
scheme will take some time. As already 
stated in the House we are coming up 
with a new scheme and the whole thing is 
being worked out now. There is no need 
for anxiety on the part of the hon. 
Member * ^ ^TT^Tr   far   3rr<r  t*T 

MR. DEPUTY CHAIRMAN :    The 
question is :— 

5. "That at page 2, lines 34-35, for 
the words 'such sum as it considers 
reasonable for affording such relief the 
words and figures 'a sum of rupees two 
thousand to a person injured and a sum 
of rupees ten thousand to any 
dependents of the deceased' be 
substituted." 
The motion was negatived. 

MR. DEPUTY CHAIRMAN :    The 
Question is : 

f      "That clause 5 stand part of the Bill." 
,   The motion was adopted. 
h- Clause 5 was added to the Bill. 
^'-Clauses 6 to 13 were added to the del. 

,   Jlause 1, the Enacting Formula and \ 
Title were added to the Bill. 

SHRI MOHD. SHAFI QURESHI-Sir, 
I move— 

"That the Bill be passed." 
The question was proposed. 
SHRI NIREN GHOSH : Sir, we 

particularly took objection to clause 11 
and clause 12. It is an utterly reactionary 
and retrograde step. It is a shameful thing 
on the part of the Government to get 
those things passed. Under these 
circumstances I see no use in being a 
party to the final passing of this BiO and 
we walk out in protest. 
(Some hon. Members left the Chamber.) 

SHRI SUHRID MULLICK CHOU-
DHURY (West Bengal) : On behalf of 
the Marxist Forward Bloc I cannol be a 
party to a law which treats human life so 
lightly. I also walkout in protest against 
the passing of this barbarous law. 
(The hon. Member left the Chamber.} 
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of the common man and in the interests of 
the Government.   I think more than one 
hundred Members of    Parliament have 
been requesting the Railway Board and the 
Railway Ministry to speed up the running of 
the    G.T.    Express to Madras. The hon.  
Minister    is  aware that the speed of this 
train    is    about 110 kms. an hour.   At this 
rate it cannot take more than twenty-four 
hours. Even granting stoppages and things 
like that it should not    take    more    than 
thirty hours.    He  forgets and perhaps the 
Railway Board forgets   that   every minute 
of running of the   train costs something.   
So, unless the speed of the G.T. Express is 
accelerated, we will be running it at a heavy 
loss.      Furthermore, I would request the 
hon. Minister not to increase the third    
class    fares hereafterwards, for   the fares    
are    at least four or five times more than    
in the years 1940 and 1942.    Unless you 
reduce the third class fare, you will not be 
able to make a profit.     The third class fare 
should not be more than the bus fare, if  at 
all.    The Government should not lose 
anything  (Time Bell) Only one more point.    
There was    a proposal to run a railway line    
from Usilampatti    in    Madura    District    
to Srivilliputhur in    Ramnad District.      I 
think it was in 1927 or so when I was a 
student.    What has happened    to it and 
what is the   fate   of   this   line ? When will 
it be revived ? 
SHRI    MOHD. SHAFI QURESHI : 
Sir, what I have said in the House  is that 
we are going to withdraw all second class  
coaches   and   convert  them   into third 
class coaches.    Once this stage' is reached, 
we will have only two classes, viz., the first 
class and the third class. Now, we can name 
the third class in whatever way we want.    
Thought will be given to it.   There will be 
only two classes.    The  hon.   Member    
possibly has in mind that first we will    
abolish second class and then we will 
reintroduce it.   It is not a fact.   We will 
have only the   first class    and   third class 
Second class will be abolished and the 
second class will be given some other 
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name. The main purpose is to provide 
more facilities and more comfort to the 
travelling public. 

 
With regard to passenger amenities, it 

is a very valid point which he has raised. 
I have also received many complaints 
that the fans, taps and the Latrines are not 
working properly. There will be a special 
drive for these amenities on various 
Railways and I am sure that things will 
show a slight improvement. 

With regard to the point raised by Mr. 
Appan that we should accelerate the 
speed of the GT Express, it would always 
be our endeavour to see that the speed is 
increased, but it means so many other 
things, viz., fittings, track, signalling 
system   and   the com- 

munication system. All these have to be 
developed along with the increased 
speed. This aspect of the matter will be 
kept in mind. Then, he said that we 
should not increase the third class fare or 
we should reduce it. This is an aspect 
which will be considered at the time 
when the Railways are thinking of 
increasing their revenues and reducing 
their expenditure. Your suggestion will 
be considered at that time. 

SHRI G. A. APPAN :    What about 
the Usilampatti line? 

SHRI MOHD. SHAFI   QURESHI: 
I cannot say anything at this stage. 

MR. DEPUTY CHAIRMAN :    The 
question is : 

"That the Bill be passed." 
The motion was adopted, 

MR. DEPUTY   CHAIRMAN : The 
House stands adjourned sine die. 

The House then adjourned 
sine die at fifty minutes past 
four of the clock. 
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